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CE NTRAL ADMINISTRATIVE TITTBUNAL 
ALL AHMBAD BEN CH, ALLAHABAD 

I 

\()~ 
Dated : The •••• of ~l· 1995 

N, N. Singh 

The UNICN of I NDIA & Or 5 . 

Cou nsel for the Applicant: 

S l-i ri S . K. Va r ma 
Shri S . Va r ma 

* * * * * 

•••• 

• • • • 

Hon ' ble Mr. T .L.Ve r ma , Me mber-J 

•• 

0 .A. 1548/94 

App lie ant s . 

Res pondents . 

Heard Sh ri S •K. Va r ma , lea r ned coun ~el 

fo r the applicant on admi ssi on. 

2 . ....~ Th e appli c <.int, Ni ty a Nanci Singh ~'I 

S/O Late Uaai Bhan Singh Sub Post r~iaster , Post 

Offic e Aunrihar , Di s trict Chazipur, has filad 

thi s appli cation for issuing a di r ec t ion to 

th e respondents to appoint him on any Class III 

po s t o n compass ion ate ground a s his fat he r ha d 

di e d in h arne ss on 23 . 8 .1 989 • 

3 • Imme d iately aft er t he death of his 

father , the applic ant s ubmit te d the r epr ese ntation 

to the concerned Auth ority for his appointme nt. 

The repr~ se nta tion filed by hi m, howeve r, was 

r e j ected by ordBr dated 29 . 8 .1 99 1 on the g round 

that the condition of th e fami ly was not considered 

to be indigent . The applicant claims to h a v e 

made seve r a l r ep r esen t a tions therEafte r a lso , but 

to no avai l. Hence , thi s cast:. for i ssuing a 

directi on to t he r espon de n ts to appoin t the 

appli cant . 
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4. The c ause of action arose as far .a~ back 

as in 1991. Thi s application however, has been 

filed much after t he ellpiry of the period of 

limitation. 11iis application thus, is primafacie 

barred by limitation, hence, cannot be entertained. 

5. It is stated that t he representations 

filed by the applicant r· as .also by his mother 

for reconsider a ti on of t he matter o n the ground 

stated in their representations are still pending 

be fore t he responde nts. Al though the claim of 

the applicant is barred by limitation, yet the 

ef-,>plicalit '.is entitled to a reply to trie ' '. 

representations filed by him. He nce, the 

respondents are directed to dispose of the 

representations filed by the applicant with 

reasoned and speaking order v.Ji thin 3 months 

from t he date of service of this order . 
r:si»~ 

I n 

. -
I ' 

doing so, the respondents . do 1..vell if they make ,_ 

nece ssary inquiry into the indigent condition 
• 

as claimed by the applicant i n his representations . 

This will hov.ever , not give fresh cause of action 

for filing an application for t he s ame relief. 
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